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ORIGINAL APPLICATION NO. 665 of 1989 

(Order of the Bench delivered by Shri D.Surya Rao, 
Member(J) 

We have heard the learned counsel for 

the'applicant and Shri M.R.Devaraj, Standing 

Counsel for Railways. 

After hearing the parties, we direct the: 

respondents/railway authorities to dispose of the 

representations dated 26-1-1989 and 14-2-1989 

made by the applicant through registered post for 

which he had xen obtained Postal Acknowledgments, 

withinThe month from the date of receipt of this 

order, if not already disposed of. With this 

direction the application is disposed of. No costs. 

(D.SUFYA RAG) 	 (IJSHA SAVARA) 
Member(Judl.) 	 Mdniber(Admn ) 

Dt.lSth Septemh&r, 1989. 
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